
CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH

Orioi I Annl i cat i on No-871 of ?oo3

l.lelr Dellri , thls the 1C)ttr day' of Apri I , 2003

HON, BLE MR.KULDIP SINGH,T'IEMBER(JUDL)

-APPLICANT

er (AF ) Palam,

-_ r!EEr;4

j

AF

th6

Faki r Chand
S/o Shri B.L. Narula
Worhing as UDC irr the
OffiGe 0f Garrlsori Etigine€r
AF PaJam, Delhi Cantt.

4 weeks

rejoi nder,

P l ead 1 rrg'c .

Ll lElt I .

Lat€r Shrt R

FaIam, De'lhi Catrtt.

-RESPONDENTS

(N)

+-.

*

( By Advocate: I'lone )

Versus

Urrion of Irrdia through

1 . Its Secretary,
tlrnistry of Defence, South Block'
tlaw Deltri .

? . The Ch'ief Engr neer ,

HQs Chief Engjnegr v{6stern Command,
Engineer Branch,
Chand'imand i r ,

The Chtef Enginee
Del hr Zorre, Del hi

The Commander |{or

t- 10

ks Eng
DBlhi Cantt-110 010'

5. The Garrison Engineer (North)
Air Force Palam,
Deltli Cantt-10.

(By Advocate: Ms. Avnish Kaur)

ORDER(ORALI

Bv Hon'ble l.lr.KuIdio Singh.Member(Judl I

4

r,

TFrts learrred counsEl for the respondents seeks

time to fi le reEily and 2 weeks thereafter for

L i st orr 2E . 6 ' 2003 bef ore JR for compl eti on irf

interim order already passed to conti trll

( LDIP SINGH )
MEMBER ( JUDL )

Sub. tlajor GE(N),F, F'li shra,

aFpeared and

,Ji
rtlr.,reia. a ,

sutrmr tted that



/

a

q
a

'L

t.ran-cfer order agalrrst. wtiich thi-r oA ha-c treen [iassed has

been L-iancel led. Accordingli', the CIA is rJ jsmi-qsed as

wrt'hdi-awil wrth I rbert.y t.o the appl ic.ant to r€agitat€ t,he

i ssiie j f any advei--qe order I s pa-rserJ agat n*ct the
--- 

1 - F-E.^+aIJLI I tL.clltL,.

Accordtrrgly, the OA'ls dismissed as wrthd ctwt I .

ttn ----^+--I{L' L,L'LT L'Lt ,

(KU DIP SI
MEMBER ( JUDL )

n-1.- -^Lnar\E rlt r

r'


